‘ j\//r Visakhapatnamy

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
' AT HYDERABAQ

ORIGINAL_APPLICATION, NO.567/94

DATE__OF_ _ORDER__: 13-10-87

batwsen =

1. A.Behra L 26.M.Remuluy

2+ S.5.Kumar 27.N.Ramana

3. K.Chanti ‘ 28,0 .Bhaskare Rao
4. S.Ramana B 29,V.Srinu

‘Se E.Atchuta Rao 304P.Esuera Rao
6. K.Narayana Rao 31.T.Ramy

7. Shaik Ali

8. K.Kanaka Rao
9. P.Naidu |
10..K. Suryaprakash
11.A.Jattalyesa
12,A.Parpilli
13.G.Bshera
14.P.Ramu
15.M.Remakr i shna
16.B.Raméha

17.€.V.Ramana

18.M.Jai Raju

19.Y.Durga Rao

.20.B.Apps Rao

21.G.Raju

22.K.Tata Rao

23.3ohn Victor

24.M.Raju ,

25.G.50mbabu sees Applicants
And

1. Officer-in-Charge, -
ENC Sailors Institute,
Naval Bass, Visskhapatnam-i4,

2. Presgidant,
ENC Sailors Institute,
INS Satavshana,
Naval Base,
Ulaakhapatnam-14.

3. Chief of Naval Staff,
Sana Bhaven, Naval Haadquarters.
New Delhi, )

4, The Flag Officer,
Commander-in-Chief,
Naval Command, ﬂ//,

LN N 2.



5.,The Secretary,
M/o Defencs,
New Delhi. _
PR Respondents'

Counsel for the Applicants .: Shri_S.Kishors

Counsel for the Respondents : . Shri Koktas Bhasker Rao, CGSC

CORAM:
'THE HON'ELE SHRI R.RANGARAJAN : MEMBER (A)

THE HON'BLE SHRI B.S.JAI PARAMESHUAR : MEMBER (J)

(Order per Hon'ble Shri R.Rangaréjan,-ﬂembar (a) )
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(Order per Hon'ble Shri R.Rengarajan, Member (A) ).

- sy -

None for the applicant, Heaerd Sri Kota Bhaskar Rao, standing

counsal for the respondents.

2. Thare are 31 epplicants in this 0.A. Tﬁey are employed in
the Sailors Inmstitute, Naval Base, Visakhapatnam as Head Cook,
Assistant, Beerer, Attendant, Salesman and Mali. It is stated that
thax have worked fﬁr more than a year at the time of filing this
0.A. ii the Institute. Hence they request for‘rsgula;isation of
their services as they &re employed by the Naval organisation at

-Vigekhapataam.

3. This CA is filed praying for a direction to the raspondents
te feguiarisa their ssrvices in the post in which thay are nou
serving and alsd'fuf payment of scals of pay attached to that post

withsall congsquential benafita.u!iraply has baén filed in this

A

, | iAo .
0A. The main contention of the respondents in this CA sre that the
Sailors Institute is to provide recreation to the Ssilors. This

Institute is not bedng run ard by thse Govarnment of India and is

o

opan to the Sailers of Indian Navy. Further Sailers Institute is an

indiependent organisation being sustained mainly on the contributions

from the Sailors of the Eastarn Naval Command, The paymsnt of

salary to the applicants in this 0.A. ars mads out of the funds

contributed by the Sailors. No Government grant or any other aid
is being recaived by t he Institute. It is en independent igstitute

/-aoz-

having no contributions from any Dthagibrgénisations. The applicants

ars beingpaid from the comtributions given by the Sailers. They
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fur ther state that the organisation is similar to EMC Printing

Press. Thet staff also Filed OA 771/91 on the Pile of this Banch,

which was digmissed on 15-2-94 on the basis that thers—iw no mabter
m'.' . ‘——'
(-ehuree— -

and servant relation-ship exists gpLPha applicanta of that OA with

the Naval Organisetion. The presant cesa is also similar to that

case and on that basis this spplication is also lisble to tbe dismissed

4, In this connection we will also like to -ge=bhwoweh the

reply given by the Full Bench in OA 260/90 on the file of the
MNAdubvuﬂajélﬂ(
Allahabad Banch of the Central Administrative T:ibuna;Lthat the

smployses of the Unit run canteen are not central government employees

“ ane 7 \

andlpot entitled for any protectionunder Articla 311 of the comstitu-
}

tion. Therafarﬁ,it was held that the fribunal.nadsz—has no juxisdic-‘
ticn to hear the Unit run canteens. The applicants in this OA are

placed in a similar position as employess of ths Unit run canteens.
KLC '

Hence it is held that this Tribunel has no jurisdiction to deal with

thfer cases.

sl

- - H .
Se In view of the forgoing, the OA be returned back to ths

applicants counsel for presenting it before an appropriate judicial

forum,
(B.6<TAT PARAMESHUAR) (R AANGARAJAN)
Nsmbar“(J) : Member (A)
V}}Oﬂq

Dated: 13th Octobar, 1997,
Dictated in- Open Court.
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